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- D.C. Sharma, Counsel for respondents.
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_OA No. ’10/2008 wnth NiA 276/"!968

A Na, ‘)}Lf‘)ﬂgs with MEA 2913 mOnQ

OA No. 214/2008
OA No. 215120608

Mr. P.N. Jatti and -C.B. Sharma, Counsel ‘?or anuhcanis
M, Kunal Rawat (57, Sfmdinrf Counse 1} Mz Hemant Mathuer and Mr.

Heard learned counsel for the parties.

For the reasons uctated separately, the OAis dispose;% of.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR B_ENCH

(9]

Jaipur, this the 2 28™ August, 200

- CORAM:

HON'BLE MR. M.L. CHAUHAN, JUDICIAL MEMBER
HON'BLE MR. B.L. KHATRI, AD:"’.’L’\”S"'R,-\ IVE MEMBER -

ORIGINAL APPLICATION NO. 124/2008

WITH
MISC APPLICATION NO. 230[2008

4

Manoj Kumar Suwal son of Shri Kalu Ram Suwal. Presently
working as Group ‘D’ Casual Labour in the office of Chiei
Commissioner, Customs and Central Excise, Jaipur - I. Revenus
Building, Statue Circle, Jaipur.

L}

(By Advocate : Mr. P.N. Jatti)

..... Applicant
VERSU

1. Union of India through the Secretary (Revenue) Ministry of
Finance, Vittya Bhawan, few Delhi.

2. The Chief Commissioner, . Central Excise and Customs
Department, Government of India, Statue Circle, Jaipur.

...Respondents
(By. Advocate: Mr. Kunal Rawat, Sr. Standing Counsel)
ORIGINAL APPLICATION NO. 195/2008

WITH
~ MiIsC. APPLICATION NO. 27812008

Ram Lal Bhati son of Shri Narain Lal Bhati. Presently working as
-Group ‘D’ Casual Labour in the office of Chief Commissioner,
.Customs and Central Excise, Jaipur — I, Revenue Bunldmg, Statue
Circle, Jaipur.

* (By Advocate : Mr. P.N. Jatti)

..... Applicant
VERSUS ‘

1 Union of India through the Secretar,v (R'evenue). Ministry of
Finance, Vittya Bhawan, New Delhi.
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‘..ORIGINAL APPLICATION NO. 210/2008

U

|
\

2. The Chief Commissioner, Central . Excise and Customs
Department, Government of India, Statue Civcle, Jaipur.

...Respondents
(By Advocate: Mr. Hemant Mathur)
( RIGINAL APPLICATION NO. 187/3008

o WITTH
MISC APPLICATION NO. 282/2308

~ Ved- Prakash Sharma son of Shri Ramavtar Sharma. Presen‘tiy
) working as Group ‘D' Casual Labour in tie office of Chief

Commissioner, Customs and Central Excnse Jaipur - I, Revcr\
'Buﬂdmg, Statue C..c;e 3a.pur

(By Advocate - .Mr. P.N. Jatti}

VERSUS .

1 Union of India through the Secretary (Revenue) Ministry of
~ Finance, Vittya Bhawan, New Delhi.
2 The Chief Commissioner, Central Excise and Customs
D:Pmu’?"éuf Govemmem Of ).udl’a, Status Circls, Jaipur.

...Respondents

~ (By Advocate: Mr. Kunal Rawat, Sr. Standing Counsel) .

- WNITH

e ‘__;_',.r_d_I_SCA_&u_CATmN no. 276[2008

;V “-':'-A_f“S|ta Ram Guqar son of Shri Dhanna Ram. Presently workmg as -
Groug: ‘0" Casial Labour in the office of Chief Commissioner,
- Customs and Central Excise, Jaipur - I, Revenue Buiiding, Statue

C.rc.e Japur.

o '.(By Advocate - Mr. C. B. Sharma)

..... Applica nt
VERSUS

3 1 Unlon of Indla through the Secretary (Revenue) Ministry - of :

Fmante \httya ‘Bhawan, Hew Dethi.

.2 The Chlef Comm|sswner Central - Excnse and Customs

Bepartment Government of Indfa Statue Crrde Jaipur.



3. The Joint Commissioner {Personnel and Vigilance), mm I.
Central Excise & Custemns, Custom Commissionsrate,
Central Revenue Building, Statue Circle, Jainur,

.-('

.4,
r

(By Advocate: Mr. Hemant Mathur)

'ORIGINAL APPLICATION NQ. 211/32008

: WIThH
MISC APPLICATION NO. 281/2003
Ra1esh Kumar son of Shri Naman Cmg‘.. Prasantly working as
Group ‘D’ Casual Labour in the office of Chisf Commissioner,
Customs and Central Excise, Jaipur - I, Ravenue Building, Statue.
Circle, Jaipur.
(By Advocate : Mr. C.8. Sharma) -

& oA t

VERSUS

1 Union of India through the Secretary (Ravenua) Ministry of
Finance, Vittya Bhawan, Mew Delhi. '

2 The Chief Commissioner, Central Excise and Customs
Depaitiment, Government of India, Statue Circle, Jaipur.

3 The Joint Commissioner (Personnel and Vigilance), Jannur-I
Central Excise & Customs, Custom Comm.ss«onerate, New
Central Revenue Building, Statue Circle, Jaipur.

...Respondents

(By Advocate: Mr. Kunal Rawat, Sr. Standing Counsel)

ORIGINAL APPLICATION NO.214/2008

Madan Lal son of Shri. Bhanwar Lal. Presently working as Group

D’ Casual Labour in the office of Chief Commissioner, Customs

and Central Excise, Jaipur - I, Revenue Building, Statue Circle,
Jalpur :

(By Advocate : Mr. P.N. Jatti)

' SO Applicant .
- VERSUS a

1 Union of Indyi_a through the Secretary (Revenue) Ministry of -
Finance; Vittya Bhawan, New Dealbi. - ~

3



.. 2 The Chief Commissioner, Central Excise and Customs
Department, Government of India, Statue Circle, Jaipur.

...Reepondents
(By Advocate: Mr..D.C. Sharma)

7. ORIGINAL APPLICATION NO. 215/2008

Babu Lal son of Shri Chiranji Lal. Presently working as Group ‘D’

Casual Labour in the office of Chief Commissioner, Customs and
- Central Excise, Jalpur - I, Revenue Bu1|dma Statue Cirde,

Jaipur. : :

(By Advocate :. Mr. P.N. Jatti)

..... Apphcant
VERSU

1. ‘Union of India through the Secretary (Revenue) Ministry. of
Finance, Vittya Bhawan, New Delhi.
2. The: Chief Commissioner, Central Excise and Customs
Department Goverrn*ent of India, Statue Circle, Ja.pur
....Respondents

- (By Advocate: Mr. D.C. Sharma)
" ORDER (ORAL)

. By 'this ‘common order; we propose to dispose of these theee OAs
~as common question of facts is involved in these OAs.

| 2 . These’ OAs were filed by the applicants with the averments that

‘ 'the respondents are conductmg mtemew for the Group ‘D’ post of

Sepoy The apphcants have not been issued call Ietter on the ground
- that they are over age whereas the appllcants have served with the

Department as Casual Labour and if that period is’ exciuded, in that

.eventuahty. they are not overages:

-3 Notlce of these applications were given to the respondents. The

respondents ‘have ﬁled their reply. In the reply, it has been stated that

W



except applicant in OA No. 194/2008, Shri Manoi Kumar, all other

candidates are over age. The applicants were permittad to appzar in

the selection test provisionally by this Tribunal and the resuit of the

~applicants was kept in sealed cover. The sealed cover was apensg by

this Tribunal and it was found that none of the applicants have

. qualified the Screening test as thev have net secured 120 marks cut of

200 which were cut off marks fixed by the responcents.

4. Accordingly, it was clarified vide Tribural's order datoed

'25.07.2008 that since the OAs of the applicants wera ronfined only

with regard to appearing in the interviaw test/seicction test for the

. Group ‘D’ post of Sepoy and the issue regarding whather the

respondents could have resorted to Screening test before conducting

the physical test as well as interview test is not the issue in these OAs

as such this plea cannot be entertained in these OAs.

5. In view of what .has been stated above we are of the view that

‘these present OAs have become infructuous. In case the applicants are
aaarleved by the actson of the respondents by resorting to screening

test before conductma physical test and interview, it will be open for

‘them to ﬁle substantlve OA and dismissal of these OAs will not.come in

their way to agttate thls pomt in the substantive OAs

5. Wlth these observataons these OAs are disposed of with no

order asto costs.

7. - In view of the order passed in the OAs, no order is required to

' bé passed in the MA, which is also disposed of accordingly.
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(B.L" Khﬁ?fu\)/ | o T (M.L. CHAUHAN)

MEMBER (A) | MEMBER (3}
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